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British Curbs on Immigrants

- 478. SHRI S. K. TAPURIAH :
SHRI HARDAYAL DEVGUN :
SHRI YAJNA DATT SHARMA :
SHRI JAI SINGH :
SHRI OM PRAKASH TYAGI :
SHRI M. S. OBEROI :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether the British Government
have put curbs on the immigrants by further
tightening the Immigration Rules affecting
the dependents of the people aiready in
Britain ;

(b) if so, the broad features of the new
sceheme ;.

(¢) whether the Indians in U. K. are
facing hardship as a result of this ; and

(dy if so, the reaction of Government
there to ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH) : (a) Yes
Sir.

(b) Any Commonwealth citizen who
wishes to settle in Britain as the dependent
of a person resident there, must be in
possession of an entry certificate from the
British Government representative . abroad
before leaving his own country. The
requirements will apply :

(i) to wives and children upto 16 years
who have statutory rights of entry;
and

(i)  also to dependent elder children and
parents who have no statutory
rights of entry. ’

There is also provision for right of
appeal in cases of refusals to grant entry
to certificate for settlement for a dependent.
However, no entry cerdificate will b: requi-
red for those Commonwealth citizens who
are going to U. K. temporarily, for exam-
ple, visitors including business visitars
students etc,

(c) and (d). According ta the British
Government, the new procedure is intro-
duced to avoid inconvenience and hard-
ship to the dependents of Commonweakh
citizens at the ports of entry into U, K.
We have to waich the warking of these
regulations for sometime before coming
to any conclusion whether they really serve
the purpose for which the British Govern-
ment say they have been promulgated.
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